NOL LI LCATLON

Homao Dopooabinent,
Mantralayo, Bonbny-400 032,

) Dabod the 20th April 19061
Prisons Act & (574)
1BQZ s Act | No.RJM U)/ﬂ/lﬁluu~“4- In oxercice of the powers
. conforred by clauses (10), (18) and (27) of section

1894 (I%X of 1894) in its
and of all

the

59 of the Prisons Act,

application to the State of Mahorashtra,

other powers epabling it in that behall,
Governaent of Maharashtra hereby makes the following
rules furthef to anend the Mmharnshtra‘?miuonm
(Routine ) Rules, 1965, namely :-
. These rules nay be called ‘the Maharashtra
Prlsons (Routine ) (Amendment) Rules, 1981.
In rule 7 of the Maharashtra Prisons (Routine;
Rules. 1965 (thelnaiter referred to as
- "the prlncipal rules")
'(a) in’ Sub rule ‘(2), for the words, brackets

and flgurus "sub-rules (3) and (4)" the
words and figures brackets "sub-rule (3)"

N
2.

shall be substituted; and
(b) sub-rule (4) shall be deleted.
Rule 26 of the princiﬁal rules shall be
. deleted. ‘ ' '
4. In rule 3% of the principal rules, -
(a) in sub-rule (1), the words "in Class IIV
shall be deleted; and '
(b) sub-rule (4) shall be deleted.
Pyl
By order and in the name of the Governor of
Maharashtra,

.*A'S-CBA\\OAQ_
Assistant Secretary to Government.
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